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India. They ¢ould be paid any amount,
since they have earnied a lot and have
switched over to other profitable
business; leaving these sick babies in
the laps of Government.

MR. CHAIRMAN: The hon. Minis~
ter,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): Let me have the privilege
to express my healt-felt thanks to-
wards all those hon Members who
took part in the debate concerning
this Bill gnd I would like to express
my heart-felt thanks to those hon,
Members also who could not cpeak
because of limitation of time but had
been present all through because they
are the symbol, they are the real re-
presentatives and they are the embodi-
mentg of the working class. ...

MR. CHAIRMAN: You will continue
your speech tomorrow.

HALF-AN-HOUR DISCUSSION

Former President’s statement on
Railway, Strike

MR. CHAIRMAN: Now. we take up
the half-an-hour discussion, Shri
Samar Guha.

SHRI SAMAR GUHA (Contai): It
appears to me that Shri L. N. Mishra
is a typical example of a person with
an impervious -conscience. . ..

THE MINISTER OF RAILWAYS
(SHRI L, N. MISHRA): We know
each other for 16 years.

SHRI SAMAR GUHA: If you prove
otherwise today, I will be quite happy.
Requests and appeals made to him
either on compassionate grounds or on
humanitarian grounds go unheeded.
He is armoured with some kind of a
peculiar fire-proof  plaster perhaps,
Any kind of fire-works does not af-
fect him, He goes on smiling, he pur-
sues hig own course of action, his own
line of action. He gavc an assurance
to the then President of India. Shri

stat. on Rly. 314.
Strike (HAH Dis.)
Girlji, saying that all the railway men
who participated in the strike will be
taken back, except those involved in
charges of sabotage or violent activi-
ties and that they will be taken back to
their services after the strike and
without any break in service. But un-
fortunately that assurance is not ful-
filled. Mr. Giri is one of the founders
of the All India Railwaymen's Fede-
ration. He is one of the founders of
the trade union aclivities of the Rail-
waymen in the country. On the 10th
October he expressed his agony and
deep feelings for th> workers, He said:

“Mr, L. N. Mishra, the Railway
Minister agreed tq abide by mYy
advice but I don’t know what hap-
pened later because he did nothing.”

He has accused the Railway Minister
of behaving in a manner—what I
would say, if not impervious,—in a
way without any heart and sympathy.
Ang such an attitude was not taken
even by the secretaries of the old
British days. He used these words:

“Even during the British period
all employees were reinstated after
a strike was over. There was never
any victimisation and magnanimity
dictated policy after victory.”

Before going out of his office, he said:

“Whenever I get an opportunity
I am going to demand that the dis-
missed employees be taken back
and that the break in their service
be condoned. I shall not let the
matter rest where it is.”

In another statement he has requested
the Government not to make any dis-
tinction between the striker and non-
striker, not to create an atmosphere of
animosity between one section of
workers and the others, so-called loyal
and disloyal, but he made the request
to bring about ag early ag possible
normalcy in the functioning of the
reilways. There is no question of
victor or vanquished, and that they
should not take any vindictive atti-.
tude, He said:
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“Workerg should not be allowed
‘to go back to work humiliated, but
-return with dignity; there should
be no question of victimisation or
break jn service.”

and then he said:

“There should be no question of
victor or vanquished in a strike and
both sideg should bury the hatchet
‘and forget that a strike had ever
‘taken place",

‘He further said:

“The creation nf permanent divi-
sion among the workers in the indus-
Yry as gtrikers and non-strikers is a
great danger to industrial peace, and
continued bitterness after a strike
wil] effect efficiency land produe-
umﬂ

1 do not know whether the hon. Rail-
way Minister will even agree to accept
“the advice given by the then President
and now an elder statesman of our
country. What was the reply given to
by gquestion? The hon. Minister has
said: I guote,

“After the strike wag called off
-unconditionally, Government took
.sympthetic view of the cases and
«decisions taken in the matter of tak-
ing back to duty the staff whose
services had been dispensed with
and in the matter of break in ser-
vice ag a result of their absence
during the strike have been in the
process of implementation since
then with all possible promptitude.”

It is probably more than six months
now since the chapter of gstrike has
been closed, But it appears to me that
the dilatory policy, the dilatory tae-
ics that has been adopted by the hon.
Minister continues still. That chapter
still remaing open and it is not closed.
‘The il] feeling is continuing, the splirit
of bittnmmess is continuing and nor-
malcy has not been restored back in
‘the functioning of the Railways. What
kind of promptitude? How are you
going to fulfil the assurance that has
been given by Mr. Mishra on the floor
of this House that gll of them, except
those wto were involved in acts of

Former President’s stat, NOVEMEER 27. 1874

on Rly. Birike 316

(HAH Dis.)
violence and sabotage will: be taken
back, with all possible promptitude?
This is the word used, in reply to my
question. This hag been the assu-
ance on severa]l occasions on the floor
of this House, Recently, the General
Secretary of the AIRF, Mr. P. R Gupta
met the Prime Minister and a fervent
appeal to her to close the chapter
and to bury the hatchel and to start
a new and fresh chapter with a new
hope for future development of the
Railways. The Prime Minister agreed
to that and she gaid that Government
would abide by the assurance given to
the House ang to the railwaymen. The
Railway Minister also said so. Just
a few days before, Mr. N. G. Goray,
Mr. Madhu Limaye, Mr. Dandavate
and myself met the Prime Minister
and a similar assurance wag given to
us. But what is the actual reply?
Kindly look at the reply given to me
by the Railway Minister in regard to
my question as regardg dismissal, re-
moval, suspensions, termination of ser~
vices of railwaymen etc. In his reply,
the Minister has said that 7690 perma-
nent employees have been taken back
to duty so far and about 12,000 casual
labour have been re-engaged. But,
Government remained gilent as to how
many permanent railway employees
and how many temporary railway
employees have not been taken back
yet. Again they say that 1,020 perma-
nent employees are under suspension
and about 3000 who have been dismis~
sed have not been taken back and
8,000 casual labour have not been
re-engaged. This ig the reply given
by the hon. Minister. But, in the
memorandum which has been given to
the Prime Minister by the AIRF, the
figure has been put at about 22,000.
These employees have not been taken
back including 9,000 permanent staff.
I do not know. I am subject to cor-
rection. I will be happy if this is a
reduced figure,

Now, Sir, what is the reason? Gov-
ernment have saig that with all pos-
sible promptitude, their cases will be
dealt with. What etandg in the way?
Excepting cases where sabotage and
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violence are involved, why are not the
othér cases being dealt with expedi-
tiously?- What is the reason? One of
the reasons i3 that, you have delegat-
ed the powers to the Zonal Managers
and to the lower level railway offi-
cials. These persons are not working
properly. They are acting with cer-
tain kind of prejudice against certain
set of workers. They are having a
certain kind of vindictive attitude.
You say you are gincere and that you
want to take them back ag early as
posgible. But, our experience is that
suspensions continue, dismissals con-
tinue and victimisation continues be-
cause at the lower level, the persons
to whom you have delegated powers
are not working properly. I do not
know whether you have given them
a clear directive. If you have, what
right have they to. or how dare they,
violate it? They are not working as
they should do.

In the meantime, we also find very
strange cases. The High Courts of
Calcutta, Andhra and Gujarat have
given clear verdicts in a number of
cases where they have declared dis-
misgal, suspension and removal of
permanent or casual workers as ille-
gal. Even those cases have not been
withdrawn, Why? Still, many cases
arc going on. Except for those cases
which involve acts of violence and
sabotage, you are not honouring the
verdict of the court.

Recently, a further complication has
been created by a report that hag ap-
peared in the press that on 22 Novem-
ber there was a meeting of the Man-
agers and the Railway Board with
the Minister, On 22nd the news
appeared perhaps in the Hindustan
Times or some other daily It says:

“Mr. Mishra asked the zonal
managers to establish a rapport with

Strike (HAH Dis.)

“..or intimidation and whose re-
tention in the railways would be a
serious source of indiscipline ano
setback to railway working”,

Are you going to introduce these
two conditions, intimidation gnd indis-
cipline? If you are, you have two
weapons in the hauds of the zonal
managers and lower level officers
which they can use in a blanket
fashion. Anybody can be accused of
having indulged in intimidation, any-
body can be accused of having indulg-

- ed in acts of indiscipline and thereby

he will not be taken back. This is a
very dangeroug statement. I want a
clarification whether the report that
has appeared in regard to the intro-
duction of these two conditions in
regard to their being taken back to
their offices is correct. If it is, you
are giving blanket freedom to the
zonal managers and others to utilise it
against the assurances you have
given.

1 have been told by the General
Secretary of the AIRF that neither at
the central level nor at the zonal level
or any other level are you having any
dialogue or communication with the
AIRF. How can you bring about nor-
malcy and rapport in the circums-
tances? 1 want to know whether you
have given any directive against dia-
logue, understanding or communica-
tion. Many letters have been address-
ed at various levels, to the Minister,
to the Board, to the zonal managers.
They are not even acknowledged.
They do not wish to see the represen-
tatives of AIRF, Then how do you
expect rapport to be established, if
you really to bury the hatched and
open a new chapter entirely forget-
ting the past. If you do mot open 2
channel of dialogue and communica-
tion with the accredited leaders of
the railwaymen. .

Then there is a challenge posed. The
AIRF hag said they can help you
reduce operational cost by Rs. 150
crores. You have not accepied it.
There is another point. According to
the Pay Commission recommendations,
DA has to be paid consequeni on in-
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creade in the price index You are not
giving thiz to them. Revision of pay
scale is due to them, but you are not
doing it. ] want to know what steps
yu::msoingtohkeinﬂﬂ:dm-

In conclusion I want to know (1)
the number of workers who still re-
main dismissed, removed or suspended
(2) the number of court cases other
than those who were involved in acts
of sabotage or violence that are
before the court (3) the number of
cages where the railwaymen have
not been given back their quarters
(4) the number of cases whether the
representatives of the leaders of the
AIRF have been transferred. There
is a report that with a vindictive atti~
tude you are transferring leaders of
railwaymen from one place to an-
other. How many of them have been
80 transferred? Are you opening a
dialogue with the accredited repre-
sentatives of the railwaymen? What
is the time limit when you will ful-
fil your assurances that you will take
back all railwaymen without [break
in service except those who are in-
volved in acts of sabotage and vio~
lence and lastly are you going to
honour and accept and implement
the recommendations of the Pay
Commission in regard to the revision
of the pay scales as well as about
giving them Dearness Allowance?

SHRI P. G. MAVALANKAR
(Ahmedabad): I am happy that my
friend Prof. Semar Guha hag raised
this guestion about the railway emp-
loyees who have not yet been taken
back by the Government according
to their assurances. I will be brief
in my question. Firstly how many
times did the Minigster meet the then
President, Shri V. V. Girl, before,
during and - after sgtrike, Can he
kipdly give a gist of the talks he had
during those meetings? In reply to
the guestion on 12th Nov. there is an
ammefure and there are four relevant
of the interview by BShri Euldeep
Rayyar in the Stateamam. There is a
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what Shri Giri said, “even during
British period........" He says
after independence we should
much more democratically and liber
ally because even under a foreign
Government they behaved better with
the people. So much more is now
expected from the Government. What
ig the Minister's answer to that. He
said that “magnamity shoulg dictate
policy after victory". Can
Minister tell us whether they have

%
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and are they still after the blood of
some employces under some pretext.
Are they really interested in looking
at the whole problem with magna-
mity? Thirdly Mr, Giri said “the
workers should not be allowed to go
back to work humilatey and there
should be no victimisstion or break
with this. If he can he say
that he has not let any employee be
humilated or to suffer in terms
break in service? I think on
Nov. Shri Buta Singh gave the reply,
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He an also my friend, Mr. Qureshi
have been saying again and again
that a number of employees who
were involved in acts of violence and
sabotage are not going to be taken
back. T would like to know how
many of them were tried in a court
of law for acts of violence and sabo-
tage and whether their guilt was
proved and, if it was not proved,
then they must be presumed to be
innocent and they must be taken
back.

Finally, I would like to ask the
Minigter as to what is the meaning
of the words *“sympathetically” and
“soon”. If he is prepared to answer
tblsquuﬂon, also, does he think that
Board's

promises being fulfilled both in Par-
liament and outside? I want to know

Strike (HAH Dis))

unloruinhm Shri L. N. Mishra,
about the nilway employees. It is one
thing to eay something in a confe-
rence of the railway = employees to
Please and satisfy them and it
different thing to implement
honestly and fully. I hope, the
rances given by him will be impl
mented.

1

?

Lastly, as Prof. Samar Guha said,
I would also end by asking ag to how
long the Government will take in
regard to taking back the employees.
After all, as I have been repeatedly
saying, the Railways is a national
organisation. If you want the em-
ployees to be working satisfactorily
with a sense of responsibility, with
a sense of involvement don't keep
them hanging. Please sed that the
matter is closed as early as possible,
amicably and honourably.
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. 'SARDAR SWARAN SINGH SOKHI
" (Jamshedpur): Mr. Chairman, Sir, s0

think, even now it is not wry
late to accept Shri V.V. Girf'g advice
and reinstate . the dismissed emplo-

yees and condone the  break in

service.

Shr{ Giri has also expressed his
concern over the approsch of the’
Govermment - which was - not Just or
proper, ‘85 ‘has been stated by him-
on 11-10-1874 in Bombay. - I

The workmen should not go baek
to work humiliated, There should ‘be:
no victimisation or break“in serviee.
Then only they" will be able to work
with' zeal and honesty. -

Shri V. V .Giri may not be ‘the
President of India today, but be 19 . a
great partriol and Government should
not. fail to. understand his feelings
and the language he has used.about
the labour class,. O

There is no.doulst that the, rallway
strike was- called off. unconditicnally,
but it has been said int the reply.to
thix question that condonation of break
in service-is in the process of lmple-
mentation.  But-how.long Mwould this
hon. Minister. Is there gny tinie lizeit?
Shouly the reilwaymen, with their
farmities, bé-left to starve. indefmitely?

1 praise Shri- L M, Mishre; the:hon.
Ministér: for Ruflways,.-. fop:/his-ain-

Pty - in . ek stk -“ﬂlw

* matter, gnd 1 would request b te 4o
© something fov these rallwiymen o4 the
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(SHRT LN MISHRA M Mt Chsirman,
Sic, % wn-thaitkfu) to: the' fon, mem-

Rirat I wnuld‘lih’touk! up the
guestion of assurance to.our former
, V. Girl He is one

”,hﬂd this House. T will
I told the House

- “Aﬂer ‘the quutlon of mriking
- raftwaymen was rapsed in the House
_onhel 19th instarit 1 contacted Shri
‘"Abdul Hamid, *Press Seer
“ the President, and got from him a
" text “of"the President’s answer to
the wmrestion ‘submitteq by the PT1
‘correspondent. I quote the: extract
of ' the portion pertaining to the
" President’s - talk - ‘with- me on this
mbiect...

‘T met the’ Raﬂway ‘Minister on .

_.the 17th and we both had a

" “fruitful discussion regarding the

' reinstatement of allthe employees

.. mot charged Wwith sebotage or
" voilence, He sasii¥ed me’ that this
will “be resolveq soon ' to the
satisfaction “of everyone. 1 want
~aHl“Parties to"unite in this effort.
1.-gm ~sure, justice ‘will:not be
delayed.” -

% mey . add that I.dig assure the
‘President -that  cases of individual

MLHAHINH

-therotore roquenﬂtehcm.* Hﬁubm'
'mhmen&
- G¥iri i3 .9 natlonal: lebour. leader and
'=hewumd%mltmct

' -':uwdxng the, .gtrike . situation T
would: like to assure . Prof. Samar
Guhathatwehawtrhdtommit

ag: #ofty and as aympstheticaliy as

duty. 10 to 15 per cent.are left. out of
these who appealed because of vari-

.Ous reasoms, Some have not appealed.

fore, imtimidation is not g
Bntwehuvebemnhng
ucnewotthenpmhﬂhdhy the
workers, But ‘a general dmmnesty j5 not

" possible. “Thig cannpf be  done and
“this ' will not be done. ‘But, ut the same
ﬁme jwtiee to mdhriduls vﬂl neéyer

:.\ﬂ._,._u.,..,l,\,,,.._ -
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General Managers gfter the strike of
May. To-day is 27th and exacily six
months ago the strike came ‘to an end.
We want to end this atmosphere, We
“want the co-operation from the work~
men. So far as individual workers arc
concerned, I must say that they are
behaving ag responsible workers and
they want to co-operate also and they
want to join duty after fulfilling the
conditions. But there are some orga-
nizations which mislead them ang do
not give threm g correct lead. My
grievance and grouse is against the
leedership of the workers, against a
section of the leadership,

Sir, I do not want to prolong the
discussion. I just want to give certain
figures, The total number of 'emp-
loyees arrested were 19,883. These
were the employees arrested. Now,
out of them the number of persons
released is 19,879,

That is to say, out of 19,000 and cdd
arrested, all have gone back to duty
except four of them who are s'ill
under custody, that is, two under
MISA on Eastern Railway and two
convicted on N.F. Railway.

Then I come to released staff taken
back on duty. This figure comes to
17,918. The number of cases in res-
pect of which court or police proceed-
mngg are pending are 5,700, The cases
which the Railways want to drop as
not involving serious charges are
about 3,350, Regarding 1,108 cases of
convictions, 70 have been set aside by

higheer courts,

" Regarding railway employees re-
moved or dismissed or whose services
- were terminated, thig figure comes to
18,740 including sbout 700 pairolmen
whose services were no longer re-
"quired. This is the position here. The
- figure of those who have not appealed
epmes to 2,500, The rest have appealed
_and eveéry appeal will be heard. I
give the assurance that we will give
0T Op M Ipme aeqpedwuis ®
want 1o victimise our workers. They ore
men of my family, How an I take any
other attitude? But st timeg one has
to be ‘hard towards children als.

yesterday, but he could not come,—
perhaps he was indisposed,—but a de-
legation came on behalf of the AIRF
and I saw them. Three or four peopie
were there, I had long discussion with
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will never be humiliated. We will see
to it that this attitude is not adopted.
Then, it has been said that Railway
Board hag been coming in the way
of the Minister. 1 do not think _they
are coming in the way, There is a
feeling against the Railway Board. I
have supported the Railway Board
and | have said that they are a hard
working lot. I have no complaint
against them. 1 would make a re-
quest to the hon. Members. I would
say that the Railway Board has been
extremely cooperative in this matter.
la the General Managers' meetings,
their attitude has been very good.
They speak in the same language as
hon. Members speak. The only diffe-
rense ig that, whereas you may speak
openly they speak in cloged doors,

Then, hon. Members asked for a
deadline. In reply m:‘jg"ﬁ:n by
‘Mr, Banerjee, 1 have from
the date workers file the appeal, they
will be disposed of within six weeks.
This continues. In regard to those
who have filed appeals, and whose ap-
peals have not been disposed of, I will
see 1o it that invariably they are die-

mmp'mmmmm -
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t.i'me is not taken. For that what do
we need? We need the full cooperation
of the working class organisations.
Some of the organisations are help-
fall. But, there is a strong section
among the working class, who are
thinking in political terms. They are
not functioning as trade uniona. I will
read out what 1 have got with me,
This has hurt me, When I saw this,
1 felt very much. This ig a circular
sent by Mr. George Fernandes to
different unions. I will read that out.

This is an extract from George
Fernandes’s letier No. AIRF/24 dated
20-3-T4 to the unions relating to the
agitation in Bihar. I quote;

“There cannot be any railwayman,
as there cannot be any citizen of
our country, who will be in dis-
agreement with the broad objec-
tives of the movement that is cur-
rently going on in Bihar. In fact,
people all over the country includ-
ing working people are engaged in
similar movements in a big or a
small way. Both the Centra] and
the State Governments are adopt-
ing an attitude which is not only
hostile to the people but jg even
violent. The Governments consider
that the only way of dealing with
people’s demands and urges is by
shooting them down or by other-
wise ruthlessly suppressing their
movement, In the recent railway
strike we have gone through such
an experience.

While there can be no two opi-
nions on whether the railwaymen
should’ actively participate in a
movement like the one which is go-

- ing on in Bihar today, there can be
no question of our having any
. doubt gbout sympathising with its
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_ Igthhmovmmthponﬁwhad.ﬂ
memuwww this path, I
“do not know ‘Whether those tolleagues
I-ﬁmmmyhehuggofﬂm
"Sauth’ Edstern " Rallway agree with
" “thig ‘kind ‘of circular. I got this
circulsr from one of the units of the
"AmFIgmukeIemwnmthe
‘“Table' tomorrow.

SHRI C/°M."STEPHEN (Muvathu-
“~puzha)! Please do.

~SHRI L, N. MISHRA: It is not with
.mmhntlmiay!bwu
- George Farnandes -wants {o utilise this
strike for :political .purposes and the
railwaymen in Bihar want to para-
. lyse the transport system in Bihar,
nblllbeamdimclﬂtrforﬂw‘
ernment. You ask for symathetic
treatment. .

~ 'SHRI P. G. MAVALANEKAR: On a
point of order. The Minister read out
a certain portion of a circular sup-
posed to have been written by Shri
Geerge Fernandes, ...

SHR{ L. N. MISHRA: His organisa-

" tion.
~SHRI P.G: MAVALANKAR: Except
"19what he has said, I do not know about
+ ite It is supposed to have been writ-
ten by George Fernandeg to the rafl-
~.way employees. I could understand

~+the: Minjster .quoting a paragraph or

~ :two of:the circular to the railway
employees. But after quoting, he goes
op criticising.

- wSHRI Lo N. MISHRA:<Otf course, I

. *ihave: to give my reaction. How can I

Cwm mu*mwtuwwm
" quote -exténsively Srom ~donid page
‘of ‘somebody and then . o -envoriifels-
ing him knowing:£4ll well' that:wwch
‘person ‘who'has “been criticlbed has
no way ‘of defending Mr

BHRE cmfm He tsden~

-'umr«wmmm ’Tm “eansiol :

‘t& tmt m (mm)
awwf‘ﬁm irrrmmmh_
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SARI B. N, MISHRA: T know-that.
SHRI P:' M, MEHTA (Bhaviegar):

On s point of order. " The-timg of ¢the
House has not been extended and the -

“business thus “trimsacted B ot .8
‘Yegal ‘or vonstitutional one. It-~the
"House ‘wanty to sit for's longer time,
“ix mmmmm
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SHRI L. N. MISHRA: Thip 1
quoted from the circular issued by
the AIRF,—the Chairman or the Pre-
sident of which is Mr. George Fer-
nades. A copy was given to me by a
very responsible worker pf the AIRF:
I do mot want to divulge his name.
I ghall:lay it on the table of the House
if .you like. Shri Guha and other
colleagues said we should take a rea-
sonable and sympathetic attitude.
There can be no two opinion. about .
it, I am with you. Instead of a blan- -
ket amnesty in general I am prepared.
to go into individual cases, If these
appeals could not be disposed of with
the present staff of officers I am pre-
pared to increase the number of offi-
cers to deal with these appeals zo that
they are disposed of within six weeks
from the date of the receipt of the
appeal. I appeal to the railwaymea -
that they should take up this new
challenge vigorously and they shomld
go back 1o their duty and do as they
have done it before- I must say that .
in the Jast six months the performance:
of the Indian Railways has been
really good and perhaps never before
was it so good as dutring the last six
months,

SHRI SAMAR GUHA:. In regard to
the appealg by individual railwaymen
will he kindly make one of his col-
leagues, either Mr. Buta Singh or Mr.
Qureshi deal with this matier and give
him that specific charge?r Many
workers may not know that indivi-
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[Shri Samar Guhs]

you said something and I want Jo
challange, -What is the versity of this.
circular: How can anybody say that’

such a circular has been issued? Apart
from that in this circular there is
nothing which says that the railways
have to be sabotaged and there should
be violence and there is nothing what.
soever in regard to the operations in

, Bihar,

Only one point more. Is it not a fact
that the Railway authorities have
pursued double standards and partisan
attitude in regard to allowing special
trains to Patna and ticketless travel
to Patna for the Congress and CPI
demonvirations as against demonstra-
tiong ofganised by the supporters of
J. P. where the trains had been divert-
ed and no persons allowed even with
valid tickets. ., (Interruptions).

MR, CHAIRMAN: This is not &
relevant point,

SHRI SAMAR GUHA: No ticketlpss
travel should be allowed in the case
of anybody, whether he is a Congress
worker or a CPI worker or a J. P.
follower and there should be no diver-

" sion of trains in the case of one or
. the other,

it TrTaTe Wredlt - W ag qe

g § 10w W o dATRFER
qIoT W7 7E oY St wagaTw AT

SHRI P G. MAVALANKAR

do you permit him? The Nuugwr
sald that four persons have been ¢on-
victed under MISA, How can ‘they.
be convicted under MISAp .

MR. CHAIRMAN: - Arrested = .

SHRI P. G. MAVALANKAR: He
said, convicted. I want to know whe.
ther the acts of violence and sabotage
were proved in a court of law....
{Interruptions).
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MR, CHAIRMAN: The Houge stands
adjourned to meet again tomorrow at
11 AM

1840 hrs.

The Lok Sabha then adwml ﬂu
Eleven of the Clock on 'rhuradcv,
November 28, 1974/Agrahayana 7
1896 (Saka). '



